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still persuaded appellant for registration of marriage
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relied upon the School Leaving Certificate and
instead, the birth certificate issued by the Municipal
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Court did not apply its mind in setting aside the
award of the labour court in exercise of its power
of judicial review and superintendence - Therefore,
impugned judgment and order of the High Court
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Committee & Anr. ..... 613

WITNESSES:
Hostile witness - Evidence of - Held: Witness
should be regarded as adverse and liable to be
cross-examined by the party calling him only when
the court is satisfied that the witness bore hostile
animus against the party for whom he is deposing
or that he does not appear to be willing to tell the
truth - In order to ascertain the intention of the
witness or his conduct, the judge concerned may
look into the statements made by the witness
before the Investigating Officer or the previous
authorities to find out as to whether or not there is
any indication of the witness making a statement
inconsistent on a most material point with the one
which he gave before the previous authorities -
The court must, however, distinguish between a
statement made by the witness by way of an
unfriendly act and one which lets out the truth without
any hostile intention.
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